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recovered  so, had bheen refunded againgt receipts Se
they praved that the 0A he dismisgsed
5 i have heard the learned counsel for the
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& Ag Tar as the refund of amount is conc ,
ig stated at the bar by bhoth the counsel that there ig no

7. However, the learned counsel for the applicant
pravs that they are entitled teo interest szo the respondents
he directed fto pay the interest on the amount which they
had earlier recovered and which hasg bheen reimbursed later
O

8 In reply to thig, the learned counsel for the
respondents submiltted that after the report of the 5th
Central Pay Commmission, a circular dated 14,11 1997 based
on certain judgment, the respondents had been making

of HNovember, 1998 that the matter was settled and decision
was talken to reimburse the amount recovered from them So
it is stated that there is no administrative/wilful delay
on  the part of the respondents to refund the amount which
has Dbeen recovered on account of wrong [lixation of pay and
immediately on reexamining the same in the light of the
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from the DOPT, the chegques in the

here is no mala fide intention or wilful
of the respondents and they are not

mind there is ne incrdinate delay In
on the part of the resppondents and the

hmitted during the arguments shows ‘that
ce were going on between the department
receint of the clarifications from DOPT,
ven immediate steps to refund the amount
there is no inordinate delay As such, 1
erd opinien that applicants are not

rest
of the above, DA fails and is
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